
Sessions Case No.87(N.L.)/2021.

Present:   Syed Burhanur Rahman, A.J.S.,
Lakhimpur, North Lakhimpur.

09/02/2022    

Learned A.P.P. is present today.

Accused Sri Papu Borah is produced from

jail  hajot  through  VC.  He  is  seen  and  be

remanded back to jail hajot till next date fixed.

Learned  counsel  on  behalf  of  the

accused  has  filed  a  petition  bearing  petition

No.140/22,  dated  09/02/2022,  stating  that  the

accused  Sri  Papu  Borah  may  be  granted  the

benefit  of  bail  in  connection  with  the  Boginadi

P.S. Case No.218/2021 (G.R. Case No.1942/2021)

filed under Sections 448, 302, 34 of I.P.C.

As  per  the  F.I.R,  it  is  alleged  that  on

30/07/2021,  the accused person along with  his

wife unauthorisedly trespassed the residence of

victim Budhin Borah and assaulted the victim on

his head, thereby committed murder of the said

victim. The victim is actually the own brother of

the present accused. After investigation, charge-

sheet  bearing  C.S.  No.176/2021  was  filed  on

30/10/2021,  under  Sections  448,  302  of  I.P.C.

against the present accused.

Learned  counsel  on  behalf  of  the

accused has submitted that already the accused

is languishing in jail for more than 6 months and

it is prayed that he may be granted the benefit of

bail at this stage.
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Learned  A.P.P.  has  objected  the  said

prayer  stating  that  the  accused  is  involved  in

heinous  crime  under  Section  302  of  I.P.C.

Therefore, he may not be granted the benefit of

bail.

I have perused the material available on

record. As per order dated 27/01/2022, this Court

has already rejected the bail  application of  the

said accused.  Moreover,  no new ground is  also

mentioned in the petition.  Only on the basis of

the  length  of  detention,  this  Court  is  of  the

considered opinion that the benefit of bail  may

not be granted to the present accused. Besides

that considering the gravity of  the offence and

also the fact that the victim is a close relative of

the accused, this Court deems it appropriate that

the  benefit  of  bail  may  not  be  granted  in  the

instant  case.  Accordingly,  the  bail  petition  is

hereby rejected.

Disposed of.

Fix 23/02/2022 for production/CC.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


